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-of taking or giving of dowry in
marrisges.”

- The motion was ad~pted.

Shrimati Uma Nehru: [ introduce
the Bill.

INDIAN PENAL CODE (AMEND-
MENT) BILL.

[AMENDMENT OF SECTIONS 53, 121, 132
ETC.]

Shri R. K. Chaudhury (Gauhati): I
beg to move for leave to introduce a
Bill further to amend the Indian Penal
Code, 1860.

Mr. Deputy-Speaker: Tne question is:

“That leave be granted to intro-
duce a Bill further to amend the
Indian Penal Code, 1860.”

The mction was adopted.

8bhri R. K. Chaudhury: 1 introduce
the Bill

HINDU DIVORCE BILL

Shri Pataskar (Jalgaon): 1 beg to
move for ieave to introduce a Bill to
provide for a right of divorce among
all Communities of Hindus in certain
circumstances.

Shri Nand Lal Sharma (Sikar): Sir,
I oppose the Biil.

Mr. Deputy-Speaker: The question is!

“That leave be gramted to intro-
duce a Bill to provide for a right
of divorce among all Communi-
ties of Hindus in certain cir-
cumstances.” h

The motion was adaqpted.
8hri Pataskar: I introduce the Bill

PREVENTION OF JUVENILE VAG-
‘RANCY AND: BEGGING BILL

- oit g¥o QW o flt (et gl Tge):
aw famr @R a© FERedl &
frig & qera § § o fade® weqT
F04 & foq aeT Y safa argar §

Mr, Deputy-Speaker: The question is:

“That leave be granted to intro-
duce a Bill to make provisjon for
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the . prevention of  juvenile vag-
rancy and be‘g‘ng.”'u

The motion was adopted.
st Qe qwo fgRdt : ¥ fadgaw
TET FW@F |

CONTROL OF EXPORT AND
STANDARDISATION OF
HANDLOOM CLOTH BILL

Shri 8. V. Ramaswamy (Sa'em): I
beg to move for leave to introduce &
Bill to control the export and the
standardisation of handloom cloth.

. Mr. Deputy-Speaker: The question
is:

“That leave be granted to intro-
duce a Bill to control the export

and the standardisation of hand-
loom cloth.”

The motion was adopted.

Shri S. V. Ramaswamy: I introduce
the Bill.

MUSLIM KAZIS BILL

Shri Kazmi (Sutanpur Distt.-Ncrth
cum Faizapad Distt.-South-West):
beg to move for leave to introduce a
Biil to provide for the appointment of
persons to the office of Kazis and for
performing and keeping a record of
marriages and for the appointment of
tribunals for trying and deciding cases
of divorce and dissolution of marriage
amongst Muslims,

; Mr. Deputy-Speaker: The question
S

“That leave be granted to intro-
duce a Bill to provide for . the
appointment of persons to the
office of Kazis and for performing
and keeping a record of marriages
anaids t&r t:xe .appoin;ment of tribu-
n r try.ng and deciding cases
of divorce and dissolution of
marriage amongst Muslims.”

‘The ‘motion ;.was adopted.
Shri Kasmi: I introduce the Bill.

CHILDREN’S PROTECTION BILL

Dr. P. S. Deshmukh (Amravati East):
I beg to move for leave to introduce a
Bill to provide for protection, main-
tenance, ~ustody, education and em-
ployment of children.





